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I N THE CENTRAL ADMINI STRATIVE TRIBUNAL. 

ALLAHABAD BENCH, ALLAHABAD 

c.c.p. No. 113/2000 

In re . 

O.A. NO . 1221/98 

t nis the 6th day of Februa ry• 2001 . 

HON'BLE MR . JUSTICE R . R . K. TRIVEDI, VICE-cHAIRi-1AN 
HON' BLE t-1R . t-1. P . Sil-13H , ADHil'I ISTRJ,TIVE .1Ei1BER . 

Ra m Murat, S/o Sri Ganesh, R/o ~asila , District Chandauli • 

••• Applicant . 

By Advocate : None . 

versus . 

Sri t3 . K . Singh , Sr. D. P .O., E . Rly., :-.tug ha l sa r a i. 

2 . sri A. B. Tewari, P.\'l.I., E. Rly . , Gaya . 

• •• Respondent 

By Advocate : None. 

_9 R D E R 1 0 R A ~-l 

JUSTICE R. R. K. TRIVEDI VICE- CHAIRt-1AN ----------------------L---------------
After hearing tne counsel f or ~~e applicant , this 

Tribuna l passe d an order on 23 . 11. 2000 to file a 

Supplementary affidavit annexing ~~erein the copy of the 

r epr esentation da t ed 4 . 2.1999 a nd a l so stating specifically 

as to who m the copy -of the order of this Tribunal has been 

served on 28 . 2 . 2000. It was a l s o directed tha t the 

service of t he order a nd copy o f the representdtio~on 

the Opp . party should also be specifically stated. The 

order has not been complie d wi~~ . The necessary materia l; 

showi ng the service of the order a nd copy of the 

representatio~has not been filed. The Contempt pe tition 

is ac cord i ng ly r e j ected. However, the applicant may file 

f r esh Contempt petition, i f s~ advised with complete 

particulars. 

t-tJ::.-m~) 
Allahabad: Dated : 6 . 2 . 2001 . 
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